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“NOTES OF THE REGISTRY

ORDERS OF THE TRIBUNAL

Order dated 11,07,06
M.A,838/05 has been filed by the Respondents
stating that since no reversicn order is in
existence, the O,A. has become infructuous
anxl the same may be disposed of accorditxgly.
2.ve have heard the Ld.Counsel for both
the parties,
3.The Ld.Counsel for the Applicant has
stated before us that the Applicant had
approached this Tribunmal challenging his

reversion since ratio of 131 was not keing

maintained. He drew our attention to the

judgement of the Full Bench of this Tribunzl
wherein Respondents v)ere directed to evolve
a formula for operating quota system.

4,14 ,Counsel for the Respondents has made
a categorical statement that presently the
said ratio of 131 is being maintained and the
matter is pending hefore the Apex Court ard
no recruitment rules have peen motified for
Prasar Bharti, ‘

S5.Be that as it may, the Applicant had
challenged his re\-rer‘sion order and soucght
direction for maintainence of 131 ratio,
After the new formula was evolved as per
directions of this Tribunal, presently the
ratio of 131 is reing maintained and according
ly Ld.Counsel for the Respondents sulmitted
that the reversion order of the Applicant was
set aside and he is continuing on adhoc
kasis till regular appointment is made,

6.In view of this, we are of the opinicn

that the 0.A, has he®mme infructuous, ‘
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Bccordingly, OsA, is disposed of being
infructuous with no order as to costs.

In view of the aforesaid order, M.A, 838/05‘
i1s disposed of acoordingly, |
(R

Vice-chairman

ol
Membetr (Admn.)




